
NATIONAL COMPANY LAW TRIBUNAL
JAIPUR BENCH

(thr o ug h w eb -b as e d v id e o c o nfer e n ci n g p I atfu r m)
Item No. 102

IA No. 130/JPR/2022
CP No. (IB)- 47l7lJPRl20t9

Under Section 7 of IBC,2016

COTAM: HON'BLE MR. DEEP CHANDRA JOSHI, JUDICIAL MEMBER
HON'BLE MR. PRASANTA KUMAR MOHANTY, TECHNICAL MEMBER

Present Through Video Conferencing: -

: Vikas Jain, Adv.
Vani Vyas, Proxy counsel

: None-appeared

In the matter of:

Punjab National Bank

Suncity Handicrafts Pvt. Ltd.

For the Applicant

For the Respondent

s)--
(Prasanta Kumar MohantY)

Technical Member

January 16,2023

...Financial Creditor/Applicant

Versus
...Corporate Debtor/ResPondent

g 
"l---

(Deep Cu{andraloshi)
Judicial Member

ORDER

Heard Mr. Vikas Jain, Adv. appearing on behalf ofthe Petitioner/ Financial

Creditor. Leamed counsel for the Petitioner seeks to withdraw the present

petition. Permission granted. CP No. (IB)- 47l7lJPN20l9 is dismissed as

withdrawn.

IA No. l3}lJPVz)22hasbeen filed by the Respondent/ Corporate Debtor,

the same has become infructuous. Hence, the IA is also disposed of accordingly.
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